FORM A

PuBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF TRIG DETECTIVES PVT LTD

RELEVANT PARTICULARS

1. | Name of corporate debtor Trig Detectives Private Limited

2. | Date of incorporation of corporate debtor 30/12/1983

3. | Authority under which corporate debtor is | ROC Mumbai I
incorporated / registered

4. | Corporate Identity No. of corporate debtor U74920MH1983PTC031721

5. | Address of the registered office and principal | Office No. 3,4,5,6, Shitladevi
office (if any) of corporate debtor Co-Op Hsg Soc Ltd, Opp Indian

Oil Nagar, D N Nagar, Andheri,
West, Mumbai, Maharashtra, India,
400053

6. | Insolvency commencement date in respect of | 13/05/2026
corporate debtor

7. | Estimated date of closure of insolvency | 09/11/2026
resolution process

8. | Name and registration number of the insolvency | Name: Deepali Jinesh Parekh
professional acting as interim resolution | Registration no
professional IBBI/IPA-001/TP-P-02880/2024-20

25/14439

9. | Address and e-mail of the interim resolution | ca.deepaliparekh@gmail.com

professional, as registered with the Board Add: 702- Mithila Building,
Neelkanth Kingdom, Near
Vidyavihar Bus Depot, Vidyavihar
(west), Mumbai, Maharashtra,
400086.

10. | Address and e-mail to be wused for | Tdpl.cirp@gmail.com
correspondence with the interim resolution | Add: C-23  Satyam Shopping
professional Center, MG Road, Ghatkopar East,

Mumbai -400077.

11. | Last date for submission of claims 27/05/2026

12. | Classes of creditors, if any, under clause (b) of | Not Applicable
sub-section (6A) of section 21, ascertained by
the interim resolution professional

13. | Names of Insolvency Professionals identified to | Not Applicable
act as Authorised Representative of creditors in a
class (Three names for each class)

14. (a) Relevant Forms and Web link:

(b) Details of authorized representatives https://ibbi.gov.in/home/downloads
are available at: Physical Address: C-23 Satyam
Shopping Center, MG Road,

Ghatkopar East, Mumbai -400077

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Trig Detectives Private
Limited on May 13, 2026.



mailto:ca.deepaliparekh@gmail.com
mailto:Tdpl.cirp@gmail.com
https://ibbi.gov.in/home/downloads

The creditors of Trig Detectives Private Limited, are hereby called upon to submit their
claims with proof on or before May 27, 2026 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form
CA. — Not Applicable.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-

Deepali Jinesh Parekh

Registration no. - IBBI/IPA-001/1P-P-02880/2024-2025/14439
AFA Certificate No. - AA1/14439/02/300627/109286

AFA Valid - 30-Jun-27

Date: 16-05-2026

Place: Mumbai
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_Steel Safeguard Measure Hits

:Both sides trying to work out ‘'unigue and creative solution’ to

o i DurBureau

- The Sticking Point

_=Noew Delhlr India's Indin's

~H y aemel 3 The sticking point for Londoris following EU's
free trade agreement (FTA
“with the UK, gjmlmll\' xped tJ Indlla-LH CETA is LKS protectlonist steel modat
Zed to be impletented by May, decision toout tariff-free- by combining Safeguard.
W <has hit an expectid Imr{lle steel Import guotas By restﬂcrluns with earbon-
Zover Britain’s new stee] safo- GO% from July 1,2026 linked border I:.:mbs

-punrd measure. The two sides

U5 TRADE TALKS

w=are wying w worle out o . :
Y mrjur\ and creative solu Theqe_nlnd\a-us
it ensur the dm: I tm- meeting for Analising an
—plementod [nterim trade aereement
Seommeros hwrriwrg Rujesh “Dsed onhe Tramework

zrowal said Friday

The TE’s decision to cut tar-
“frew stesl Import quotas by
% frany July 1, 2026, has be-
sing polnt for the
- K Comprehensive Ee-
cconomic and Trade Apree-
cment (CETAY

annoynced in February
willl be ekt next month

el Nextround of review o up@‘aﬂe the india-
T Kares Compresiensive Fronpmic Partriership
Agreement is scheduled for May 25-27

YOGEESH
with astecl measure recently, -Agrawal said. The CETA was
which was not fhictored In signed induly 2025

while negotiating the Indin- USTRADETALNS

UK deal. We are working to The nextround of moetingbe
zether to find A unigue, cre  tween officials of India and

hy mlmhm:m
s.uiegn.wd restristions, with
rhon-linkerd border taxes

"W are very Hear o oper ative solution Cavound  the  the U8 for flnalising dn inter
_. zationatising that. Theve areq  stepl measure also so thet we  im trade agreement based o
e =fowsticking poinis, a8 youare  can dperaton Indin-  the framework announcsd in

India-UK Trade Pact Rollout

implement the deal

month: “The Indisn team
hadyisitod the USInst month
and they hnd very good dis-
cusslons. And we sxpoct the
U8 tesm to visit us spon. The
dates for the same have naot
wet heen findllss L

“But T expoct it will happen
sooun. Not this month, buy it
will happen sometime next
nponth,” he sald, adding that
indin is engaged with the U3
on o trade deal and thoe it
would be signed af an appor
tums tirme Indbas exports to
the US grew 1% ot-yoar to
S647 billion in April. Tm-
portsfall 4.87%

On the US' Section 801
prabess an foveed labour anﬂ
ovarsupply, A sad:
"W have joined
tions which took ph
terday in thie U5 on both these
Investipations. 5o, 1 think
ronsulation prociss
isfor the US todeter
ijine the nest sieps under the
401" AprawalEnid the minis
try will work owarnds push-
ing thie overall expor'ts to 81
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Extract of Audited Consolidated Finmwla] Results for the: quarter and
(year ended March 31 2026

(ANl smounts in ¥ lakhs, unless otherndse stated)

. Ouarter Ended Year Ended
:‘:;‘ Particulars 3 Murch | 3 December | 30 Murch | 31 March M March
2026 2025 uizs W06 025
(Auditedy iUmaudited) | (Unoudited)| (Aodized) [ Audited)
[ Hestated ) {Hestated)
1| Revenwe from operations 100284 | 30T 24602 13,52.576.83 | 13,11 AT 2T, 79885
T | Other income 24026 5307 dsal| 9uRs3a|  A93408
i 3.54,749.10| 3.17.699.1913,53,523.33 | 13.20,973.51]12,62,753.00
F Fae 7080 | 31300526(344520.88 | 1300256331235 812107
5 | Eamings before interest ind tox 1142667 BASETR 1194790 ISATASN 3959160
[ Mot profit for e periodiyear &.009.20 ASTIO3 Q002:50| 2072708 2594003
{betire mx and exceptional itesns) |
T | Met profit for the perind/vear befare tax 783051 443343 9.03045| 2054549 26.848.94
fafter exceptional tems and share of profitloss
Trom associates and jolat ventures)
# | Netprofin for ihe penodéyean afier iy peatiie ] 3704900 TR0 ITT6239] 2405748
(el L-xmq'lllnhnl items stk shire GF profitfoss from
asspeinies ind joint ventires) .
b | Towl comprehensive income for the perfod'yebr 1114936 TR 36887 JLEOLI 1698837
(¢omprising profit {loss) fof the perod (afier 1ax)
and other Lumpnc}un\wc incoie (aftes [sxl :
10] Pajd vp equity share Gpitak ! 2834340 R3O 2RILYL* 2B24.38% e300
(Face vilue 6F 22 ench)
11| Dther Equity 158,645 59 1,58.645.89)
12 | Earmings per-shar (o 2)
{feevaliue of 22 cach)= (not liged) e
Busic 347 139 333 791 144
Diluted 346 1,38 ERE] 157 128
v v ol e ke i quatr s v el A A 50 v, e 3 Afaer 3 - 4 00T e e 424 751 sk 11 M 24 - RASAAN akares) e

aware the UK hins come ahead

MUI'ISDOI'I May

* Arrive in Kerala
. 0n May 26: IMD

Uurwreau
-Pune: Monsoon s likely
—lo setover Kerala on M
26, slx days ahead of the
“normad onsetdateof June
B_-I. thie [ndia Metearologi-
I.‘lepa] tment (IMI)) sa

ressof themaorn
eenly watched
Sthis yvear amid congerns
covior the pmergense of the
o =Rl Nino: weaiher pheno-
Jmmm which conld ad
¢ nffect ralafafl in

= The [MID has forevast be-

Slow nor il rain-

m_r-\]l —82% ol the long-pe
Hm.'lu'.r_rugr.r—lm G,

= Unsetof themonsoonan

“the mainjand Kickstarts

g sewing operations for key

Kharif cropslikerics, pul-

s dlleeeds. cotton and

UEATCAne.

= Thesouthwest monsoon

—nsunlly arrives in Keraln

S —on June] with a standard

dm lation of about seven

iT4

daysand covers (he entire
coutry by July
i [nddln whess midt of
the farnrtaned is rain-fed, o
nornal southiwesT mon

T0%eof the annualrai
crucial for

farm ot
ut, - e
ring  fod
seTUTity
lg
IMDhas pmg ndla
tion In
belownormal theck. St
rainfaf-92% feamricui
of the ral - depire-
long-pariod  1menis have
average=tor  altcady
2026 started ma-
kloag  soeds
and fertilisers available, as

Ftrmners yush o by thess
inprate with the sisetol the
Y SES0

T sonthwest monso-
on is likely to set in over
Keralaon 26th May with o
model errorof = 4 day
thye IMD daid [ng news re-
losse.

= No Question of Cesson

[
i

New Delbi:; Prime Min-
= l=ter Novendea Modi
hag denied repores that
the government 15 mull-
ng imgesiiion of asur-
chilrge oh foreign travel
and emiphasised that it
s conimitted lo improve
= ease of doing business
= andeaseof living,:
Reucting to reports
that the government is
considering mpos ition

28
il

g8 e
i

oe
T i

: Foreign Biz Travel: PM

of st cess Ssurvhares
o foreign davel as a
step lasoften theimpact
of fiseal hilts due rohigh
cost of potrolenm, LPG
catised by the West Asia
conftict Modi saidon K
"Thisis totally false, Mot
#n iota of truth In this
Thers isno gquestion of
putting. such  restric-
tions on foreig mavel,”
—ur Bureau

I AMID WEST ASIA CRISIS

_Fuel Price Hike May

éPuqh Inflation Up by

AnoushkaSawhney

ZNew Delhi: Retail fnfla-
Ztion could aocelorate by 15
)

520 basle poluts (A50.00

_-percontage points) in the
“ewmnlng months Bllowing
#3—=the fuel price hike anne
“unced on Friday, with eon-

Tnomlists warning that hig
& _chertrabsportand logistes
costs could trigge: Hoa
=dor secopdround  price
agiiires prrmEs the e
my i
= "Glven the welghtage of
=petrol andiieselinthe CPL
&-iConsumer Price Index)
_:imskel 5% increnzel ik
“ely adds 1525 hps to the he-
—adline Inflution, bes
sgecund roumnd fmpae
=il Badhikn Rao
ampmist and
\‘.\:l directorat DBS Bank.
= Hetall fuel prices corld
“direetly nddibbasis points
=to Inflation, while higher
Ztransportotion, logistice

=

6y

saned agricuttural  Inpot
g—L‘DSIS may create additio
“nal indireet pressures of

1
=1{-15 hasis points, ac

:20 bps, Warn Experts

PRICE PRESSUHE‘
Imipsct g3l
Indss pamsi
i
15
DES Bani.
1525
Bank of Baroda
2030
LDFC First Bank
12
IERA

el -
Staterun ol marksting
companies on Friday rai
serd petyol and diesel pri-
citg by ¥ por litve, the fivst
in four wesrs
e rise b hoba)
crude oil prices duo o the
i sinconflicn. Thisco-
after the govern-
maeit irereased the bnport
duty on gold and silver 1o
dlseourage importis. roda
ce thestrainon forelgn ex-
change yeserves and sup
prrt the ripee Milk prives
wetre aelso vadsed by 72 per
Hive vcarlier this weolk
inee the hike was effec-

UK CETA at gn early date”

February will be held mext  feilllon in 202627

Notes:

un W
I respect ofaie i M,
Euction of FVRICL Limizd, the ernaiinas of the<aid proceat are revsed 25 under. The Sake

wil b rfona by the encemered hough ®e E-Ation platform a8 the web portal
Wﬁm@@ﬁm@nkmwn
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File Ho- Admine12011 (160 H1 202 4-00fca
Gavernment of India
Ministry of Health and Family \Welfare
Drectorate General of Health Service
Ceniral Drugs Standard Control Oygenization

wy The Frangipl Resuhs of the Compeiny

b) The fmancial pertormunce o] e conipany oo smdalone bayis Torihe quunerand year ended 31 Mareh 2020 are (T i likhs)

¢ the spiarer an yeitendel 31 WMarch 2026, bk bosn reviewed by the Audit Commines and apgiomved by
e Bomidof Difecioes ot their respoetive meetinges hobd do 15 May 2026 and hove been nodited by thi Stataiosy Adcditom,

Quarter Ended Year Ended
Parthculars 31 Deevnber | 31 March 31 March k11 \Inrcli
. 2125 26 L
(Unundited) | (Aadited) (Autlited)
[ Restared) (Reytuted)y
Tumover 1208204] 2574074  454TR.50
Profitbefone fux 145224 329742 To3R43
Prafit Afier wx 141,50 7.267.66
Total comprehicnsive fncome 1,541,50 720024

for the guirter ind vear anded 31 March 2
o, beeindincommbund NS E fwwwaseindinconm)

: Mumbl
May 13, 2026

©) The above s an extraet of detmiled format ol fimncial results Hled with e stock e
Obligitians sod Disclogures weguirerments ) Regulation 2005, The full format of the A

Amdhen Ghoi

e under Regubittion 33 of the SEBI (Listing
ol Tinscial resasbts of the Gireup and the Company
are avullable n thie Compuny's website (wiviw pdsiid com) ind oo the website of BSE

For and on behslf of the Board of Directors

Excentive Viee Chairman

war Lintk Road, A:

PDS Limibted

Pallak Se

Dircetor

CENTUM ELECTRONICS LIMITED

& CeENTUM

Phone: -‘31-3541435000 Fan +31-B0-41536005

Emall iny

Corporate ldentity Number (CIN): LBSTIOKA1933RLCOTIBE9
Regd. Office: No 44, KHB Industrial Area. Yelananka New Town, Bengaluru - 560064

licscom Website s wenw centumelectronics.com

Extract of the Audited Consolidated Financial Results for the Quarter and Year ended 31" March, 2026

{Drugs Sectiar) R in Milons
awmhavarns sI. Quarter ended Year ended
Miristry of Health ard Family Waltare invites appication from N Particulars ?ﬁ?j}}ﬁ [{I‘;‘Iaigi?ozsd] mﬁﬁ mcrﬁ‘z.od:zls mﬁf’:}ls
=ligible cardales for filing up 1he pest as mentioned below (Ao refer e (ko neder ripte 5
atCenlral Drugs Festing Laboratoty, Hyderabad an Depatation | | Totai Income from Operations 347891 23377 27076 9,66565 7,466.55
basis The last date for resening the applications will be within -
2 | Met Profit{ (Loss) for the period before tax 462,09 5477 364,64 1148.42 664,95
60 days rom the date of publication of thie advertisa ment in the {from CI‘JI‘I!I:I'E uingl operati:ns} - 2
| Mews -
et ey T | Nt Profit/ [Loss) for the period afer tax 34997 2877 Z0158 10071 50432
2 For futher details plesse vist Minstys  websis {from continuing operations)
hitps:/imohiw.govin ar COSOO website hitps:icdsco.gov.in 4 | mex Profit/ (Loss) for the period after tax 333.57] 249.27) (8633) N52517) (523.49)
(from discantinued operations)
S Mamugkr | RayapeTIERG 0.9 |Olcadatwhich S | et Profit/ [Loss) for the period after tax 1640 (620,50 7535 |518.08) ne.zn
ho. | Post Fost. | tha past s fllied ) 3 "
up (for continuing & discontinued operations)
1. |Jurigr Sgsnitic | Pay Level Bof TIRERC| 1 (ona). [Central Dnigs 6 | Total Comprehensive income for the period {28.03) {627.57) 20407 {586.86) (1030}
Officar {Re 4TEO0 - 151100 Testing Laboratory, [Comprising Profit / (Loss) for the period
Hyrsbad (after tax) and Other Comprehensive
Incame (after tax)]
{Pawan Kumar) 7 | Equity Share Capital 14740 14736 147,07 147.41 147.07
Deputy Director (Admn), CDSCO HQ, (Face value of Rs. 10 per shara)
FDA Bhawan, Kotla Road, New Dalhi-110002 8 | Ressrves [excluding Revaluation Reserve] 328469 390516
CBC 1718411/0001/2627 a5 shown in the Audited Balance Sheet
= 9 | Earnings Per Share {of R 10/- each) (from
continuing & discontinued operations)
v i o G gt Boenty B of (e] Basic: 35| g 62| pe 188
(Imsaivancy ResolTion Frovess for Corporats Parsins] Reguiations, 2016) {b) Diluted 335 {41.76) 1678 (31.62) 1]
FOR THE ATTENTION OF THE CREDITORS OF
Notes:
1. Brief of Audited Standalone Financial Results for the quarter and year ended 315t March, 2026 is as follows:
(R In Millions}
Quarter ended Year ended
Particulars 31-03-2026 | 31-12-2025 | 31-03-2025 | 31-03-2026 | 31-03-24
Audited | (Unaudited)|  Audited | [Audited) | (Audited)
1Ak60 rati it 5| (Al tater nete 5]
Total Income from Operations 351659 241045 277184 LHBR72 782662
Mot Profit / Loss) for the period 43008 18689 36274 1,003,688 B17.04
|before tax and exceptional kems)
Net Profit / {Loss) for the period before tax 43895 | [185654) 36274 11,029.15) 617.04
(after exceptional iterns).
Met Profit / (Loss for the period after tax 326,83 {1780.94] 27367 (1170.50) 55631

WD HLIW.-’WPWMM
Pra

W3 ot Gatbegen Faval, Mo A00C7T
Hotice = horoly goan thet the Natcnal Cowsary Lew Tibuns! s orifered the
commancement of & cormarle insahenoy resslution piesss of te Tig Delsctives
Privens Liirited on by 13, 2026,

Tng creaisais uf g Detectsyes Prvatis Lenited, are ity cabed unon e st toir
s praol on o before Map 27, M2 16 the terim resalution prefessisiral e thet
s mantoned apaingt e o 10,

This Fancinl coaditoes Fanll submint thair daims with prat by aloctonic maans. ory. All

A inat (e antry o, 12, sl indicate
5 :noce of suthorised mmunuuua from mw e T essobuncy profeasonats

2 The Audited Sta ndalnneanu Consolidated financial results have been reviewed by the Audit Committea in their
Meatmg held on 13" May, 2026 and approved by the Board of Directors of the Company at their Meeting held on

14" May, 2026.

3. The Board of Directors of the Company at their meeting held on May 14, ZD‘ZE have recummeﬂded drvldend of

Rs. 5 per equity share for the financial year ended March 21,2026 which |

atthe ensuing Annual General Meeting of the Company.

4. The above js an extract of the detailed format of quarter and year ended audted Standalone and Consolidated
Financial Results filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing Obligations and
Disclosure Requirements) Regulations, 2015. The full format of the quarter and year ended audited Standalone
and Consolldated financial results are availzble on the websites of the stock exchanges

Lo

ia.com and on the Company’swebsite wwiw.centumelactronics.com
The figures of the quarter ended March 31:of the current and previous year in the consolidsted Ind-AS financial

the

1T,

results are the balancing figures between the audited figures in respect of the Full financial years and the
unaudited published year to date figures for the fine monthsended December 31 for the respective years, being
thedate of the end of the third quarter of the financial year which were subjected 1olimited review,

For CENTUM ELECTRONICS LIMITED
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-Slashes Jet

Fuel VAT to

«~7% from 18%

oy

Arindam Majumder

“New Delhi: In & respite for airli
nes, Maharashira has veduced va-
Tue adderd tax on aviation turbine
fuel 1o o 18%, tn a stgnift
nt respite for aldines reeling
Sumder high ot fuel prices folle-
Swing the war in WestAsia

= The;_tnvcrmnmfuf Delhi;which

o-—=has the country's busglest aleport,

-
=

== Arlings w

VI.

91

a1

siie, reducing
5%, paopliinvil-

—vedin the processsaid

Fiedl pricesar a major cost com-
—.']punvm fur Indian aldines as they
goeovmnt for #5-4it of an airline's
penditure.
With fuel accounting for wp to
i of an i s operating cast,
ay reduction onduty id g ean
_=peduce cast of nperations, ™ an air
lingexecutivesaid
e spomd less to
srefiel at Mumbal afrport, the co-
—untry’s seennd-busiest, handling
zaround 15% of airtraffc
= Thelower VAT ratain Maharash-
= ta will remain in
E place untit Noven-
bor 14, necording o
st guveEr nment
order Teviewed by
ET.

Pune and Nagpur

Is likely to follow
b

_ﬁaﬂ.ﬂ alrporisin thegtie
o= ng o handle  sub-
~ refuellingensts stantialairtraific.

Glabalave; m(‘Jet

per b 1: rel
= Im- the wenk endead
May 8, up from

a —S'iu Al atend-Febrnary just before

. Bengal and Mahorashirs

fa
b

9.3

A

i LS leracl joint serike on fran
o Febraary 26,
The Minkmy of Civil Aviation

ha:
© Zhis been pushing the govern

=ments in Delhi, Tamil Nadu, W

for
es ldentifled as levying the
~hiphest VAT on jet fuel 1o reduce
sthetx, Alrlines have been raising
the dseue of theadverse impost of
VAT an the strmetuvs of jet fiel
sprioedn fndia The tox s levied on
——thepriceas a percentoge of thefu
“il price
< Alrlines have lomg argued that
_zeonverting taxes on fusl intos fived
“ameint would reduce the impactiof
=glabil prive swings on te intusty
SThey havie abso el terated thelr de-
“miand for ATF to be brought uridée
Zthegoots andservices tax (( ‘s"l'}ve-
sghme, which wouldallow bers:
fadm lapat tax eredit (TS on I'ur-]
Spurchases

¥ West Asia Conflict Impact

g..f-rmnp_apl

0w

=Conmerce sectetary Rapesh Agrar
=walsaldin spinof glohal peopolitical
<tenaiong the counby's exports are
Tegistering heslthy mowth, Bxgports
cered of the tstel pace In fvo

& Zmmonths b April.
=]

(AT
-

“The growth invaluecan hovesome
Zcontribution from’ prices becatise
“prices of many thingsaregningup.It
=i abso b the eredit of aur industry
=which hias been abdi to maititnin the

Al Weighed Down
by External Shocks:
Singapore Air CEO

LONG GAME Carrier key to SIA'smulti-hub strategy,
will continue to support its turnaround, says Goh

Forum Gandhi

Bumbai: A sy after Singapore
Alrlines disclesed thut mounting
lomsis At Al fnlin had dragged
down itsannunl profit by 570, el
ef executive Goh Choon Phong
blamed geopalitical disruprions
Pakistanl alrspace restrictions,
and currency volatility for the In-
ditin carrier's. defericeating -
nmncial performiies, while reite
vating eomumitmoent o the aidi
s long-term tirnaround.
Spealting af & prstemmnings in
vistors Fricuy, Goh said Air
India bl boen hicby a combing.
tion of external shocks that shar-
ply Infated costs anddlsrupted in-
ternational operatons, partica-
Ty an poutes o Narth Amserica,
Adr Indi's Tesses more: than di-
uibled to TS crove in Y5, ac
mndlng m resuilts retsed by

profit fell to S$LLE billion for the
o S50.78
L after hoo-

nulhihﬁlltk‘{.l‘l ‘bonsted by aone-ti-
meBELLhillion sceounting gaine
ot tothie AfrTndis-Vistarm u]m L.u
“he beesesreflect the feat Full yo-
fiFof exposire o Alr Indis's 0
nanclal performancy llowing
tho merger of Vistara with Adr In
iz in Novenmber 2024,
HThiclosurs of Palistantaispa:
e afRets only Indian-tesed opera:
tiong, not anyon el Goh satd,
referring fo estrictionsthat forced
Alrndin toopesate knger fuel-in-
tonsive detours on koy fong-beul
rondes while forelgn Tivils conti-
nued g shorter fght paths

PROFIT DRAG
Singapore Air FY26 net
felltoS$ 118 billion
after bookinga
§%$945.2 millionshare
of losses fromAir India

o and retrofit prog
caused by globai supply-c
ruptions. and deprecintion of the
Tndinn rupes, \!\Im:h nflated &r-
craft leasing and maintenance
ensts paid in US dollars:
Thepressure intensifiedafter the
June 205 erash of FHght 171 inAh-
medabut triggered helghtemed re-
gulartony seruting aded itonal safi-
and 7 reduction in
joeal capacity Acomding
i with the matier
in's Insses were further ag:
granated [y [ 7,008,000 crore fo-
Telgn exchange hitand up o a0
v i lnbour eomplianee costs:
Despite the mounting losses,
Singapore A_lrlhlm:sa\dALr[m.im
Tomaing a “eore companent” of
Its multi-hub strutegy and sald it
world mmu{uu supporiing the

AldrIndia wasalsohir by
el prices linked dothe conflict in

airfine’s transformation alongsi:
e 'Fata S,

SC Bats for Rationalisation of Airfares

HEW DELHI: The Supreme Court on Friday sald there
shouldbe rationalisation of airfaresand asked the
Centre tooroviderelief ta flyers: Abenchof Justices
Vikram Nath andSandeen Mehia flageed widevaria-
tions in fares charged by airlines onthe same route on the same
day. ‘Trytoglve somereliel tothe people becauseof the dis-
crepancy. Onthie samaeday, flights on the same sector-one
airlinechargesz8.000 while another charges 18,000 for econo-
my tiass, " the bench told Solicitor General Tushar Mehta, —PTI

cirpply chins and ook at new mir-
bets and dliversity their exporis,” he
saiid, adding thit the exports in Aprll
are-the highest in ten yesrs in this
mionth,

Imports were §71.94 biflion in April
Trade dollell was $£207 billien in
Marel 2026 Outhound shipments of
eltronle goods rose 40911 peliale
um products 54, it engines
ring Eoods &76% Ty il

Aprraaal =il lnr]: Ve pRpirts jo
West Asiil dedined 20 10§46 il
Flews Last month seainst 8570 billion
i Apail 2625 ad thent has been a

NOTICE INVITING E-AUCTION OVER ‘
RANCHI DIVISION

No, CIRNC/E-Auction/ 2026

Comparmant by 32 number of

For and op behalf of the Presidant of indis, Sr. Divisional Cammerdial
Marramr 5/E, Fathymy, Fanch) has invited owfuction cier Ranchi Divisian

Tha Catslogus has alrsady been published on IREPS websits. The delalls
afe &8 under | Calegery : Parcel, Catalogue No. :
Asaet Detalls : o-Auclion for 41 Nas, of assety for feasing of SLR

“sfpmdiEeant fall"” In morehandiso .
ports to810.5 billion froem 8153 billion
Aprillast voar "Forreasons tatare
wallknown.”

The ongeine conflict n West Asiy
‘it Tmpacted the movement of ships
In internationsl waters parthoaliely
through the St of Hormi,

As por the data, gold and cilee =
Pores rose BLAA%N 108562 billlon and
15716 *n to 8411 million, respectively
I Al

Agriiwal st s than onie fonme of
gold bas enterad Tndia under the ta-
Fiff quotamechonism available guo:
vz ther Tnrdia- AR CEPA, indlcating
that the preferential quaota Mo pe
s birely utilised

‘SECTOR UNPREPARED FOR RESTRICTIONS

Curbs on Compressor Imports Could Hlt_
Supply of ACs & Refrigerators, Warn Cos =

Local capacity remains
insufficient to meet
surge in demand amid
heatwave, they say

Writankar Mukherjee

Kolkata: Alrconditioner and refid-
Rerator makers have warned that
thie Contre's latest rstrictions on
chrpresser iniports eonld lead to
shiortages ler s vear, &5 domes.
tip production capae iy remaing in-
suffigient i meet rising dewand.

T eancern filli
bry the Department for Promation af
Inelustry and nrenal Trade (DPIT),
which linke comproseor imports n
the current fseal toa percentage Gf
volumes imported (0 FY25

Under the. onlen, manufacturers
cE Ampart compressors fo vefrige
rators up Ho 4006 of FY25 import vo-
Tumes and for abeconditioners up to
0. hoth orcapacities of npto two
tonn sogmemt that aceounts for

5 A Mav 8 order

Not So

I indlie AC eom-

cuo' - dermand of arcand
15 munits
ImOrts cappe 4t & for

© refrigerators and 30% for ACsin e Rifrig:
under tm*ﬂrﬁntaﬂbuﬂll?ﬁ | _ o
T pisr B5% ol sales: demand
1d5-15

Al at consery i fore mvs
B.59m
capatity

more than i, of sales

For capacities above two tonnes,
imports sre allowed up to 90 af
FY25 import voluimes for hoth ACs
and refrigerators,

Chisf ubivosof leading mang-
Facturers sl the move may hive
been aimed at conserving foreien
exchangeand nccelorating localiss
o, Butswarned the sector Was un-
prigiived for such restrictionsat o
e wheenh dernand has surged amid

hatlf i AL compeessor rogquirement
Tocally and abeut #1% of refrigeraior
comprassor demand, Domaestic p-
daction for compressors abive two
tornes Temains neglizibie

Blug Star managing dieetor B
Thiagarajun said o guota-pased in
port reggimecould end wp favouring
ctimpanies that historically depen.
dhacd mre o Imports
Ther industry has taken up the
miatter with DPUT to work out the

Te ensuring producticn is mot s
ruptedd 1t will ke ot feast untll =

EI“; i for Indlia & sl =
efent ln comprossoe produetion,” =
hesaid _'@

According w (ndustey estimiaes, =
India's anneal AE compressor ma- =
nufuctaring capielty 1s 78 million ‘9
units aginst demand of arotnd 15 =
million units; Chingse companies 5
GMCC and Highly are among the
Inygest mamufacturers i Indin,
whilee LG Electrontes and Dailin al-
40 have manufpctaring capacity in E3,
e contrg

Far refrigerators, anmual tll'nuﬂd S
18 rstimifsted at 14.515 million com-
pressors, agalnst domestic prodoc
ton capoeity of 854 million unic
Besides component makers, LG =
Electronics, Samesung Electronles = -ﬁ:
and Godeerure amemz the maj 'lU-
ezl produes's of pelrigoeator co-
PIESSOLE,

The head of a leading n-rnuummr =
and AC moker said an immedinte =
shift e locally sotieed compressors —%
wasniot fens bl sven where soppls =
s wiere mvailahle, betaise products =
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aheatwave,
Inilin currently  produees neady

thie foraign ek

best wity forward, keeping in mind
hange situation whis

require @t least six months of ey
tingand valldstion.

Delhi High Street
Retailers Push
NDMC to Rework

Property Tax

Faizan Haidar

New Delhi: Retailers at the oo
- costllest markels —
Fhan Market and Connaught
Place —havo utged the locatant-
herity to implemel the new tax
methd ta catleulate the propes
tytaxar theearliest

At the New Dethi Municipal
under

Corporation (MM
which these markets o
property tax s up to 26
rent epllected while i other
partsof Dalhiif's just 2-8%

The association has sugg
the NIMMC to adopt a
andoguitablebase e
sume a2 under MOD, as
shauld be oo difference of pro-
porty tax being pald by shops in
the elite markets like Kaval
Bagh, South Extension, Malls
tocated at Saket or Vasant Kun)
teshops inConnanghtPlacennd
Hhan Market

ALl weare asking for isaneci
ty one tox, which will s lmplify
everything, For years, we have
Deen Tghting fr property b at
par with the MCD area. Now
that o gaserie notiflcation has
vome. WOMC Is delaying the
Implementatlon process, which
75 impact ing the traders in posh
localitios of Mew Delhi sald
Vikram Badlwar, General Se-
oretiry New Delhi Traders As-
ottt ion.

Elian Narket saw the leost vens
tal growth at 3% in 2025 with
rents af FRES per square foot per
e '.iobni]\ Khon Market hald
onto itsnumber 24 skot and isstiil
India‘s costliest high strest.

Taking Some Pace Off |

Procurement Costs

rrFromPage 1
“Thertureactive discussionsaround mersures to
attract divect dollar inflows into the country. Lex-
pect thesemeasiures obe rolted out over thie next
245 momths. Although, it is difficult 1o predict
which messure the authoritles will move on
first.” saidSingh.

The rupee his woakened 1.08% sofar in 127 ha-
vingdepreciomd more than 105 In FY26.

Amongthe firstmeasures taken to undergied the
rupes was the Contee's decision earler this week
o raise import duties on gold and siiver o make
bulllon costifer. Balllon 15 amaeng the bizgest
itemisof import, after crude ol for Emdia,

“Every day, we see new Iows and the irajectory
Fually depetds on ol prices: At these levels, we are
telling importers to hed geassoun as they getoxpo-
sure.” said 5 ['Liph Deadof Forex ind eoimmo-
dities, Nuvanma, "For exnmrcrs‘ we am telling
thiem (i hedgs noar to)
Gupta, hiwe \\pnc‘h the fiice of thie rupee's
decline wauld slow due to the anticiputed, stage-
gatod meaciires By the Centre 10 support this el
rency

T don'{ think the rupee shoull weakon much
from here and [donotsee 97, §baing prossed s qu-
icklyas 9645 was," G

THE DOLLAR HUNT

Indian polleymakers are bicreasingly exploring
messires alimed at attracting dollar inflows s
prossure on the rupee intensifiivs. Dealers addod
thist the urgency for such messures has risen sub-
stantially in rocont wieeks, althongh the anthoriti-
enure expected to introduce them [na callbrated
manner, olling Ut one Measire at§ tine, asses
sing s impacton markots and external Qows and

ingadiditional stey v if vequired

O suchstep wasan nereas:s in there il pricos
of motor fuels, wmounced after s prolonged sta-
s guo, Howeyor the inpact of theseincreases on
the fiseal math might well be short-dived i thero-
o doesn ' vstrengilen,

O ealevintions show that, even an additonal
deprecintion of Hed .
pent averageat Rsi) i
price, pushing the landed import cost thist f\i]!v
effsets he gainsfrom the currentfucel price ik
State Bank of Indin {8B1) snid In o report Fridi
“This, the Fipes has alrady approacied o criti-
cal dephecintion theeshald, bevond which further
vurreney weakness could substantially erode the
intended benefits of domestie foel prics revi
shans,"”

»» From Pagel
The under-recavery or the gap betwoen inter
tipnal fuel prices ind domestic pump rates, stood =
At K 14 per Hive for petrol, T8 42 for i
frd perceyiinderfor LPGon MI-I‘Id! cordingtoa =
LBLI olewm minkstry offlelad.
daily and do ot refiect acronl
e They hav
the past four vearsas retadl p -
2 W‘hml glohal fiel pricesdeclined inrecentye. =
! stic pump priees did not fall serrespon: =
Jﬁul(muin over-rresveriesandaprofithe: =
st for ofl companios. =
Whant matters more for il compinies dow is the
sharprise i crode proctrenenl oosts The boneh-
kel Inielizt erucle basket has mveraged §106.2 per
Tarred i May, up from §86 bn February Alr![l"b-id\‘ =
higher crode prices. rupen depreclation has
addeil to the pressure. The Indian currene
weakened by RsSagainst thedollarsines the
of the wir and by Rs 10 over the past vear
ching the 06per-dolbar mark on Friday
/s consiimsers absorh Fridaye serenss, ndusiry =
eecutives expect additional incremental hikesover
theroom bng days and weeles, The Iast sipnificant revi -
shon in fuek i ssCAme in A when of mulsln\?kr.-il
sedratesinzmall daily incy
and April, ncveasing petrol and diesel pr s ln it
I0per Litre within just Gdays
The oll miinistry has sabl ol maketihg companies
(OMC) — Indian (il Corp, Hindustin Petroleum
{Corpand Bharat Petrolotm Corp — o Incwering
cambined Jossof Rs 40,000 crore dmaonth, Tobe sure,
OMEs have shownresiliones innhsorbinglossesar:
sing fieam the Iran war-riggered turmoll in oit mar- =
Jepts HPCL yreported a46% 1is in profit o Rs 4802 =
crove in the Maeh guartorn largely. supparted =
strong ernings in damiary and Febromy The _'ﬁ
stocks of all Hirve eompin les foll i the BSE desplte =
the prive neresse reflacting the g YA
Indianil fell 4.06%, HPCL was-down 289% and
BRCLdvopped 3:63% at thieclose on Fridoy

CNGPRICES =
CNGpriees ln Dolhi and Mumbal have also risen
By avound B2 per Ko to pavtly un‘w: higher niatu:
ral g procurement costs for city gas distribu- =
tors: Prives of piped patural gas supplied to hou-
seholds have not been incrensed. Tn severalather Z
it e d istributorshad alresdyealeed CNG prices =
Ty Rs 22,5 por e Tast manth =
Senior industry executivessaid nearly five tosix =
more price hilies of asimilsr magnitude may be =
peeded to fully cover current under-recoveries.

Date : 14.05.2028

RNCPARCEL 1O,

26052026 at 17.10 hrs, Note :

Jeatalogia.
PRATA

Irom Ranchi Givision, Auction Start © 26.05.2026 at 10.00 hrs. Auction
“|closad

1o wisil e-Auction daasing module on IREPS webaity
The lolwise detsils sre available thers under the sbove mentioned

Sr. Divisional Commercial Manager, Ranchi

Expréss Train

e bidders are requentad

[www.iraps.govin)

®

73 rummmutu

{4,070 sq. ft. area)

= Semiurnished promisas
# Suilable for eorporste officas, MNCs, financial instituticns, ate.

aﬁm&m (gf?m; mlm (lnu“) Limited

Unnnmkluﬁtsaupl. of.mm-l: E-wm]
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COMMERCIAL OFFICE SPACE FOR LEASE

Delhi HC to CCI Don't Pass
Final Order Against Apple
till July 15 in App Store Case

Allows regulator to

PUBLIC ANNOUNCEMENT
flincior Ragutation § of the insavancy md BanAruptcy Board of indiz
(Insaivency REsCIITIoN Pracess for Corporane Parsens) Regnations, 20167
FOR THE ATTENTION OF THE CREDITORS OF

suresfom App-
IL for cai ul.mng potential penalti-
o5, after concluding that the come

& EAST CENTRAL RAILWAY

$CHEDULE OF E-AUCTION NOTICE {SCRAP SALE

New Delhi: The Dalli High Court
an Fritay stopped the Competitior
Cornmiission of India (CCT) from

Scheduls E-Auction time from 10:00 AM to 05:00 PM pessing i final order aeainst App-
Month] Drision Disiz & Day Mabils leIncuntilduly 160 s easeover atie-
P Doen - pidly antiompetitive conduet in
o [MA02026 0806028 | 18062078 | 22062008 | g | thefimctioningof AppSor.
ooy} | (Weray) | (Morday) | (Meodng) Hawever, the court dllowed the
antitrist regulator to coptinge
Dhanbad %&sgﬁ ?}ﬂﬁ }?—ﬁﬁ ?Ej:ﬁ BTTH42ETT0) with the proceedings and asked
- the iPRone anid MacBook miker
Dansgur | 03002028 | 10062028 | 1760026 | 2adeanat || | o nonertefully:
-g?‘g A bench of Chief Justice De-
04062020 | 1062025 | 18.00.2026 | 25902026 araparo sendrn Kumar Upadhyaya and
(Treutaay) | (Thursay) | [Trussdsy]) | (Thirsday) |77 Justiee Tojus Karln nobsd the
05.06,2025 | 12.08. 2029 | 19.06 2026 | 29:08.20:6 CCI's statement that no eoarcive
Soupx | Ticoing) | (P | (Frday) | [Mendayy |57 870 steps woukl be faken against
02062026 | 0062025 | 16062086 | 2308.2036 | A Appld inthe cage.
= e rbasng. it | {Tuasduy) {fwsgﬁ Jmnsﬂan Clirmsday) |57 1452208) “Lay your hands oft 6l July 15
=l 1| i o siion of el L Damn = Eraceai with the nitter They will
12 (o Of-crotoes, 1.6y, ik S ; 08072005 | 13074028 | 20.07 2025 | 27012008 | oy x baat vobt will ot passa (i
1 o sulGecmin (5 o sacten 21, iachiayay|. Henday) | {Mandag] |*(Monday) | (Mooday) fal oder uwb«ncr} told the comn
It by the: inem etion - - mizeing It ohearvml that passing
Sk w_' = o N Diiarbad %ﬂjgg Fﬂﬁﬁ zd.ﬁ:? ?ﬁmif BT HA2ETTO lh-_=tinalgnlerscmddcrvalu"mmp—
oo - e lieations” sinee Apple's challengs
Mu-_-m:m:nnm DCanapuir E‘FDTZ.W 15.07.2025 | 2207 2076 | 29072926 BFT4440770) o the competition b allowingret
3 I s L ey i ruspective penaliies on gobul e
T hal |G i PR T DG L 0207 2076 | 08,07 2028 | 25,00 2006 | 30072006 | oy 1o noveris pending hefore it
= | 1A Rt Gt e, Moo T | (Thurséan] | (Thuisdsy) | [Thisstoy] | Thirsdos) Apgle argued that the compet|-
=] Motice i mereby gviin that the Motonal Compary Law Titunal hos crdered the Sonepur 03072025 | 10,07 2026 | 17.07 2026 | 24.07 2026 GrTidzaTID on I'EW]?TDI'“QS OVErsiEpping
s mrﬁfnmn:;u:mmnwle Insolymacy reaslition posn of the T Dsloetms (Fridm) | {Frits) | (Frday) | Frday) é ::T';ut}amllr_\';w' ‘pushlng rmﬁa(l
03 7072035 | 14.07.2624 | 20,07 20% [ 2847 AAMES S IS RRR RS e
STt S Do T A e e e i e tamant | AT | iitiian | Fokasass | fosctan |77t452208) | logal chiallonges remain panding
| ntfeiresss mentone agdinstenty e 15 I R o e ey e gy r——— hafore the HC

-1 The finnreinl cradiions shall suteilt thair caims with proot oy ma-n«...-m1mmr, all

Afrsncinl crodtes bstonping 0 b Chiss, s Ese) aat i aniry e :lL s incioate
Iis choree of authorizsd (prosentative f1oe among th thran s

(]

!anmdmmpauén at, an an

mhmmnﬁmn‘ﬁaﬂm

Appenring for Applessenior co-
unsel AM Singhvl argued that

even though its challengso to the

# Well-connected location with vasy access to majer business districls i v puy may have abused it domi
= Ready-to-move-in condidon continue DrObe’ flags nant position in the App. Stone
parios may submit their plopoeals at the CPP Portal o i i i mmardiot, Inhareh this vea: the CCT
Mshm[mj.qp,,mformmdclalls ccmp_l ications am ld asked Apple fo submif its ancited
pending challenge ﬁurmrm! armmum%[rmn fimrci:

Phone: 8104997115, Email: nehatambe@irel.co.in \p[ﬂ['T:{‘li i die
| CHC 48123111/00042627 induBhan iy, saving that it had already clial-

lenged the Jegal framework used to
deteraninesueh penalties intha HC.

Lastmonth, the CCL while issu-
ing an ulthratwm disecting App-
I tevsubmit the requied fnanc-
al details, said the matter wounld
maove towards a final hearing,
Following this, Apple sought an

APPLE'SCONTENTION
Applearguedthatthe
CClwasoverstepping
its authority by pus-
hingahead withafinal
hearingevenaskey
legal challengesremain
pendingbefore the HC
u; spent hearing before the HC.

LAt year, Apple had moved the
HC secking to vostrain tl anti-
"
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SC Upholds HC Order -
Directing Flipkart not

]
toUse‘MarQ’Name -
Court sess trademark similarity with =
‘Mart’; grants eight weeks to sefl off stock =

Our Bureau ; =
Now Dielhi: Tho Supreme Court on Friday oplold =2

helhi High Conrt order restralning Flphkart In- Z
iz from s ing "Mark) brond name o its slocto.
g products beeause 1 similare (o Mare Enler
prises” Tiare” trademark,

A beneh led by Chief Justioe Su
he two marks appeared "subsuntinlly
Including In pronunciation and overall =
commerc il fmpression, and they are applied to =
stinilar types of goods.

Thebench granted eight weels to Flpkirt todis
pose of the remaining stock of electronics goods =
with Mar@ name,

“This 1aw Is elear... We won't allow similar or
disgimilar or deceptively similar marks in this =
sart, 1Ewill greate confusion,” the top court said, =
whili refusing to mterfore with the Interim or
dlers passed by atrigl cosrtand fhe Delli HE,

Last month, the HO held that even thotgh Flip-
kart 2old Mart-branded goods exelusively thro.
ugh its electronic commende platform, phom;‘nr

shmibarity between the twe competing
[ bennds wasrelevint Itbarred theeam- =
pany from manitscturing and selling =
electrofics  products undey Mard -
bramd, =

Senjor counsed Rajshelhar Rao, appesiring for
Flipkart, told the 5C that the scommerce compa-
ny was willing to fully robirand its products while =
usgmn thie court to w.uluu\ tediztion to resolve =
the issue. Senior counsel Akhil Sibal, appearing
for Mare Enterprises, opposed the proposal, say- =
mg the parties had already undergone medintion

13

12

frust e

o multiple thmes before the Dethi He,

tain provisionsof ihe m]m)emmn
Toy mmended [n 2027 and 2024, 1t
hos challenged the amendment

butnosettiement conld bereachad =
Flipkart launched MarG hrand in July 2017 Sin- =
oo then. 4t has been co nrl.numhl llln"pmmlrlc

thitallowsd th i o km-
pose penaltles on the basis of 4
compaiy s plobal surnever its po
tential panatty st themte ol 105 of
the average global turnover for
seal 2002 to e conld be nhout 855
billion (F140 kalkh erorey the U8

roave ovens, telev is
machines aml air-comd ItiunPl 5 1mfler the ‘r'rmtl
throwgh its Website.
Thecomprany sl i sllspround s hundrd unlts of
wvertory under the Mar) name every day.
Mare Entery il ithes been continuous]
wsing the Mare brand name since 198 and alleged
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FINANCIAL EXPRESS

Hursuant o SEBI

Place : Bhavnagar
Date : 15" May, 2026

TAMBOLI INDUSTRIES LIMITED

CIN: L65993GJ2008PLCO53613
Registered Office: Mahavir Palace, 8-A Kalubha Road,
Bhavnagar, Gujarat- 364 002.
Phone: +91 BBEE541222 e-mail: direct @tambaoliindusiries_com
websile: www.lamboeliindustries com

SPECIAL WINDOW FOR TRANSFER AND

DEMATERIALISATION OF PHYSICAL SHARES

ircular Mo, HOY38/M13M11(2)
PODM/3T50/2026 dated January 30, 2026, all shareholders are
hereby informed that a Special Window has been opened for a period
of 1 year, from February 5, 2026 1o February 4, 2027 o facihtale
transfar and dematenalization of physical secunbes which weara
sold/purchased prior to Apnl 1, 2019, The sald Special Window shall
also ba avadabla for such transfer requests which wera submitted
sarhier and wers rejacliadrelurned/nol atténded due 1o daficiency in
the documanis/processior olherwise
transfamad shall ba mandatorily credited to tha transferee only in
demal mode and shall be under lock-In for a penod of one year from
the dale of regisiration of transfer. Such securities shall not be
transferrad/lien-markad/pladged during the said lock-in pariod

Investors are encouraged to take advantage of this opportunity by
fumishing the necessary documanits (o the Company s Registrar and
Share Transfer Agent M/s, MCS Share Transfer Agent Ltd. at 201,
2nd Floor, Shatdal Complex, Opp. Bata Show Room, Ashram
Road, Ahmedabad 380 009, Gujarat, India.

For Tamboli Industries Limited

Designation: Director and Chief Financial Officer

2026-MIRSL-

Furthar tha securties so

sdi-
Mame: Vipul H. Pathak

DIN: 09391337

CENTRAL RAILWAY

BHUSAWAL DIVISION

E-TEMDER NOTICE NO.
BSL-STORE-23265640
Date: 13/05/2026
central Railway, Sr. Divisional Materals
Manager, Bhusawal TENDER Nao.:
HA265640 1) wra- = 165 Set, OPENING
DATE: 15062026 ail 11:30 Hrs. Brief
description: Supply and Configuration
af Digital Trans-receiver Handhald 5-
Watt VHF Sel withoul Keypad and
display along with DEM approved
rechargeable battery -along with spare
compatible batbery, Quick Batiery
Charger. Helical Antenna and Belt clip
canfarming o BDS0. Spedcilication MNo.
ROSOVERNTCHOT 2018 Version 2.1
Mobe:« The Delails of this Tender is
available on Rly. Siewww.ireps.gowv.in

TRANEL SAFELY, AY0ID FOOTBOARD TRAVELLING

NOTICE |
SANJIVANI PARANTERAL LIMITED

CIN: L24300MH1994PLC081752
Registered Office: 205,P.N.Kothari Industrial Estate, L.B.5. Marg,
Bhandup (W). Mumbai - 400 078
Motice & hereby given that pursuant io SEBI Circular SEBIHOMIRSDVDOSACIRP
2018139 dated &th Movember 2018 and SEBI Circular SEBFHOMIRSDIMIRSD-
Pol/PICIRAZ2025/57 dated 2nd July, 2025, a request has been received by the Campany
from Mrs. Urmila Agarwal, having address at Sarvottam, Reymond Shop, R-Block, Patna -
800001 to transier the below mentioned securties held in the name of the security halder as
detailed below, to his name. These securiias wana claimed fo have been purchased by him
and could not be transferred inhis favour,

Folio Name ofthe  |Security Type No.of | Distinctive Nos. |
Mo. | Solders & Address. Face Value | Securities| From To
001657 | MALAY SENGH SHARES, 400 4258671 - 4250000
Annapurna Tea Co| Face value
Chamdoria Rs.10/-
1 | Patna 800008 } |
0001660, BIPIN KISHORE SHARES, 90 4260801 - 4261700
Annapurna Tea Co| Face value
Chamdosia Rs.10/-
. | Paina 800008 .
0001661 BIPIN KISHORE SHARES, 600 4281701 - 4262300
Sati Investment Face valus
603 Asiana Plaza | Rs.10i-
Budh Marg
| Patna 800001 S | B
0001662 MADAN MOHAN | SHARES, 600 4262301 - 4262900
AGARWAL Face valus
Annapuma Tea Co| Rs. 10/~
Chamdoria
F‘Eli!'la BOO008

Any person who has a claim in respect of the abovemenboned securities, should lodge such
claim with the Company at its Registered Cffice within 30 days from this date along with
approprale documentary evidence thereaf in suppart of such ciaem, else the Company will
procead fo transfer the securities in favour of Mrs. Urmila Agarwal, without any further
infimation.

Date: 15.05.2026

Place: Mumbai SANJIVANI PARANTERAL LIMITED

Regd. Off: 9th Floor, Antriksh Bhawan, 22 K.G. Marg, New Delhi-110001.
Ph: 011-23357171, 23357172, 23705414, Web: www.pnbhousing.com

Branch Office: Unit No.16 & 17, 2nd Floor, Business Square Bhilding

constructed on land baring gat no 1638 (Old GAT No 3596) and Gat No.1639 (Old Gat No.3597) Situated at, Tuluka Khed District Pune.

POSSESSION NOTICE For immoveable property as per Rule 8(1) and Appendix-1V

Whereas the undersigned being the Authorised Officer of the PNB Housing Finance Ltd. under the Securitisation and Reconstruction of Financial
Assets & in compliance of Rule 8(1) of Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under section 13(12) read with

Rule 3 of the Security Interest (Enforcement) Ru

respective borrower/s to repay the amount as mentioned against each account within 60 days from the date of notice(s)/ date of receipt of the said

notice/s. The borrower/s having failed to repay the
taken possession of the property/ies described he

8 of the said Rules on the dates mentioned against each account. The borrower/s in particular and the public in general is hereby cautioned not to deal

with the property/ies will be subject to the charge

borrowers' attention is invited to provisions of Sub-section (8) of Section 13 of the Act, in respect of time available, to redeem the secured assets.

les 2002, issued demand notice/s on the date mentioned against each account calling upon the

amount, notice is hereby given to the borrower/s and the public in general that the undersigned has
rein below in exercise powers conferred on him/her under Section 13(4) of the said Act read with Rule

of PNB Housing Finance Ltd., for the amount and interest thereon as per loan agreement. The

Loan Account | Name of Borrower/ Co- | Date of Amount as on Date in Date of Description of the Propertylies
Number(s) | borrower/ (Ihll_larantor(s)l Dﬁn:and Demand Notice Possession Mortgaged
Legal Heirs otice 2 Taken/ Type | All that Part and Parcel of Flat No.505, GAT
NHLIRCKNI032/ 4t Govind SHIVAIT | 07-11- | Loxcs Ninety b Thoveand, | POSSeSSi0n | No.226, 5in Floor Old GAT No.1248,
B.O.: Shivarkar (Borrower) & | 2025 One Hundred Eiah onl 11-05-2026 Bhagyalaxmi Aparment Sq.Feet, Pune,
. Ms. Sarika Govind ne Hundred Eighteen Only) Phvsical | Pune Nagar Road, Pune, Pune Road,
Chakan  |ghivarkar (Co-Borrower) as on 07-11-2025 ysical | pyne, Maharashtra, India, 412207.

Dated: 16-05-2026 | Place: Pune, Maharashtra

Sd/- Authorized Officer, PNB Housing Finance Limited

. Motilal
“]“ll!ﬂ.l. Corporate Office :
oswal

Home Fnonos

Oswal Home Finance Limited DEMAND
Motilal Oswal Tower, Rahimtullah Sayani Road, Opposite ST
Depot, Prabhadevi, Mumbai-400025. Email :- hfquery@motilaloaswal.com. NOTICE

CIN Number :- U65923MH2013PLC248741

BEFORE THE HON'BLE COURT OF ADDL.
SMALL CAUSES COURT,
MAYOHALL UNIT, AT BENGALURU
C.C. No. 55831/2021 (SCCH-19)

PROCLAMATION BY WAY OF PAPER
PUBLICATION

WHEREAS, a complaint has been made before
me against A-2 Sri. Rohit Ashok Jindal, Director,
Shree Bhimeshwari Ispat Private Limited, Office
No. 3, 4th Floor, The Metropole Building, Next to
Inox Theater, Bund Garden Road, Pune,
Maharashtra 411001 and against A-3 Sri.Ashok
Kumar Sanwarlal Jindal, Director, Shree
Bhimeshwari Ispat Private Limited, Office No. 3,
4th Floor, The Metropole Building, Next to Inox
Theater, Bund Garden Road, Pune 411001,
Maharashtra. And warrant of arrest thereupon
issued has returned that the said accused cannot
be found and whereas it has been shown to my
satisfaction that there is no chance of securing
the said accused. Hence, we are publishing this
proclamation in the newspaper "LOKSATTA" and
"FINANCIAL EXPRESS"..

Proclamation is hereby made that the Accused
are required to appear before this Court to
answer the said complaint on the 16th of June

2026.
By Order of Court, Sheristedar

Court of Small causes, Mayo Hall Unit, Bangalore
Date: 15/05/2026, Place: BENGALURU

‘IMPORTANT’

Whilst care is taken prior to
acceptance of advertising copy, it is
not possible to verify its contents.
The Indian Express (P.) Limited cannot
be held responsible for such contents,
nor for any loss or damage incurred

as a result of transactions with
companies, associations or
individuals  advertising in its
newspapers or Publications. We

therefore recommend that readers
make necessary inquiries before
sending any monies or entering into
any agreements with advertisers or
otherwise acting on an advertisement
in any manner whatsoever.

UNDER THE PROVISIONS OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTEREST ACT, 2002 (“the Act”) AND THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“the Rules”)
The undersigned being the authorized officer of Motilal Oswal Home Finance Limited (MOHFL) under the Act and in exercise of powers conferred

under Section 13 (12) of the Act read with the Rule

repay the amount mentioned in the respective notice(s) within 60 days from the date of receipt of the said notice. The undersigned reasonably believes
that borrower(s) is/are avoiding the service of the demand notice(s), therefore the service of notice is being effected by affixation and publication as per
Rules. The contents of demand notice(s) are extracted herein below:

3, issued Demand Notice(s) under Section 13(2) of the Act, calling upon the following borrower(s) to

Loan Agreement No./Name of the

Date of Demand

LAN - LXNAI01216-170040856
2 Borrower : Sandhya Rupesh Belose
Co-Applicant 1 Rupesh Ramesh
Belose

,‘?{)' Borrower(s)/ Co-Borrower(s)/ Notice and Description of the Inmovable Property

" | Co-Applicant Name/ Guarantor Name Outstanding
LAN - LXPAL00315-160009533 06-05-2026

Borrower : Hemant Hari Ghanekar Rs. 2,59,308_/- (Ru_pees qut No B 401, Fourth EloorlAre.a Adm About 31.13 Sq Mtrs In The

1 Co-A Ii<.:ant1 Harshali Hemant Two Lac Fifty Nine | Building Knowns As Siddhi Heights Constructed On The Survey

PP Ghanekar Thousand Three  |No 178 Situated At Village Naringi, Taluka Vasai, Dist Palghar.
aneka Hundred Eight Only)
06-05-2026 | Flat Bearing No. 103, On 1st Floor, Having Area Admeasuring

305sq. Ft. l.e. 28.34 Sq. Meters Built Up, In The Building Known
As "Vastu Narayan Plaza", Constructed On Land Bearing C.t.s.
No. 644, Lying Being And Situated At Mauje Village Kalher,
Taluka Bhiwandi, Dist. Thane, Within The Limits Of Kalher
Grampanchayat, Talathi Saja Kalher, Sub Registration District
And Taluka Bhiwandi, Registration District And Sub District Thane.

Rs. 11,03,121/-
(Rupees Eleven Lac
Three Thousand One
Hundred Twenty One
Only)

LAN - LXVIR00315-160020412
Borrower : Puran Mal

06-05-2026 /

Rs. 9,48,380/- (Rupees
Nine Lac Forty Eight
Thousand Three
Hundred Eighty Only)

Flat No. 306,Area 32 Sq Mitrs, 3rd Floor, Prathamesh Complex,
Bldg. No.3, Survey No 61, Hissa No 04,Adm H.r. 0-38-7,Sahakar
Nagar, Phoolpada, Virar [E], Dist. Palghar.

LAN - LXPAL00116-170034030
4 Borrower : Suresh Sukumar Manakkal

06-05-2026 /
Rs. 14,65,174/-
(Rupees Fourteen Lac

Flat No. 301, On The Third Floor, Area Admeasuring About
595 Sq. Ft. Built Up Area And Open Terrace Area 133 Sq.
Ft. Built Up Area In The Building Known As "John Villa",

LAN - LXPEN00316-170049341
5 Borrower : Ganesh Tipu Pawar
Co-Applicant 1 Sharda Ganesh Pawar

Co-Applicant 1 Sapna Suresh Sixty Five Thousand |Constructed On Land Bearing Survey No. Gaothan 1.5 Gunthe,
Manakkal One Hundred Seventy | Situated At Village Maan (Surya Prakalp), Taluka & District
Four Only) Palghar.
06-05-2026 /

Rs. 9,20,287/- (Rupees
Nine Lac Twenty
Thousand Two

Flat No. 302, On The Third Floor, Area Admeasuring About 58.82
Sq. Mtrs. 1.e.633.00 Sq.ft. Buit Up Area, In The Building Known As
"Laxmi Complex, Constructed On Survey No.3, Hissa No.3 A 5,

LAN - LXPAN01517-180067429
6 Borrower : Richard Nelson Rao
Co-Applicant 1 Nelson Prabhakar Rao

Hundred Eighty Seven | Situated At Village Rees, Taluka Khlapur, District Raigad.
Only)
06-05-2026 | Flat No. 204. Admeasuring 660 Sq.ft., Built Up Area On 2 Floor

In A Building Known As Vinayak Darshan,Lying Being At Ssurvey
No.17, Hissa No.7 (Part), Survey No.17, Hissa No.8 (Part), Survey
No.18, Hissa No.2(Part), Admeasuring 489.03 Sq.mtrs: Plot

Rs. 13,52,424/-
(Rupees Thirteen Lac

F':E!Jmodrdo "il'\?vzr:tj No.10, And Situated At Mauje Nandivli Panchanand, Ravikiran
Four Only) y Co-Operative Housing Society Ltd; Dombivali East, Taluka

Kalyan, District Thane.

The borrower(s) are hereby advised to comply with the demand notice(s) and to pay the demand amount mentioned therein and hereinabove within 60

days from the date of this publication together with
of payment. The borrower(s) may note that MOHF

immovable property/properties being the secured asset(s) mortgaged by the borrower(s).

In the event borrower(s) are failed to discharge their liabilties in full within the stipulated time, MOHFL shall be entitled to exercise all the rights under
Section 13(4) of the Act to take possession of the secured asset(s) including but not limited to transfer the same by way of sale or by invoking any other
remedy available under the Act and the Rules thereunder and realize payment. MOHFL is also empowered to ATTACH AND/OR SEAL the secured
asset(s) before enforcing the right to sale or transfer. Subsequent to the Sale of the secured asset(s), MOHFL also has a right to initiate separate legal
proceedings to recover the balance dues, in case the value of the mortgaged properties is insufficient to cover the dues payable to the MOHFL. This
remedy is in addition and independent of all the other remedies available to MOHFL under any other law.

The attention of the borrower(s) is invited to Section 13(8) of the Act, in respect of time available, to redeem the secured assets and further to Section
13(13) of the Act, whereby the borrower(s) are restrained/prohibited from disposing of or dealing with the secured asset(s) or transferring by way of
sale, lease or otherwise (other than in the ordinary course of business) any of the secured asset(s), without prior written consent of MOHFL and non-

compliance with the above is an offence punishabl
and the borrower(s) may, if they so desire, can col

Place : Maharashtra
Date : 16.05.2026

applicable interest, additional interest, bounce charges, cost and expenses till the date of realization
L is a secured creditor and the loan facility availed by the Borrower(s) is a secured debt against the

e under Section 29 of the said Act. The copy of the demand notice is available with the undersigned
lect the same from the undersigned on any working day during normal office hours.

Sd/-
Authorised Officer
Motilal Oswal Home Finance Limited

" Bandhan
Bank

MWOTICE is hereby glven under the Secunitization and Reconstructon of Financial Assets and Enforcement of Sacurity Interest Act, 2002 and in exercise of powers conferred
under Saction 1312 read with Rule 3 of tha Security Interast {Enforcement) Rules, 2002, the Authorized Officer issuad demand notice to the Borrowers on the date mentioned
against the account stated horeirafter calling upen them to repay the amaunt within 60 days from the date of receipt of said notice, The Borrower having failed to regay the
amicunt, notice s hereby given to the Public in gensral and in particular the Borrowers that the undersigned has taken the Symbolic Bossession of the property described hereln
below under Section 13{4) of the said Act read with Rule 8 of the said Rules on the date mentioned against the account. The borrower in particular and the Public in general s
hereby cautioned not to deal with the property and any dealing with the property will be subjectto the charge of the Bank for the amounts, interest, costs and charges thereon

The |'.'|-::-r|'L'|'J|.-|-r:.|l"."r'|-:!|r'rg:':|:ll:_'|r"..-|11|='r'|1.‘if!-|1 15 iritesd 1o the provigions af ‘i'ul.'l-":ll"l'.hrlltl-l:::_.-l ol Section 13 af the Act, in respedt al l||'|'!.|-.'|'.'.|i|.'|b|rl.'||] rideerm this seclred astels,

Ellisbridge, A

Reglonal Office : Netaji Marg, Nr. Mithakhali Six Roads,

hmedbad-6. Phone: +91-26421671-T5

MName of borrower(s),

20003100003 130

tor & L Description of the property martgaged (Secured assets Date of Demand | Date of Symbolic | Amount O/s as on
gu:::‘l;l-unrt Mu:,a“ E i e gaged | ! Motice / Date of NPA | Possession Notice | date of demand notice
Kuldeep Rajaram Shikla, | Allthat piece and parcel of Fiat No.3, CWing, Ground Floor, Pooja Plazain Pooja (18 Movember 2025, 11 May 2026 | Rs.11,25,235.10/
Abhishek Kuldeap Shukla|Township, Type 2, Building Mao.1l, Bearing Gut No.112, Village-Betegzon, | U2 August 2023 [As on

Behind Tata Project, Boisar East, Tal-Palghar, Maharashtra-201501. On or
towards Morth : &s per Plam, On or towards East ; 4s per Plan, On or towards
west : As per Plan, On or towards south - As per Plan

11 November, 2025

. Place : Maharashtra, Date ; 16 May 2026

Authorised Officer, Bandhan Bank Limited

public atlarge through publication

: g Bandhan
Bank

The under mentioned account turned into NPA and demand notice issued by Bandhan Bank Ltd. to the following Borrowers under Sec, 13(2) of the Securitisation
and Reconstruction of Financlal Assets and Enforcement of Security Interest Act (The Act), 2002 was returned unserved, Hence, this notice 15 issued to you all and

Reglonal Office ; Metajl Marg, Nr, Mithakhall Six Roads,
Eillisbridge, Ahmedbad-6. Phone: +81-26421671-T5

20003 100003185

Mame of borrower(s), 2
guarantors & Loan Description of the mortgaged property (Secured asset) "DE't. t? rn*:]':ﬂ?'r;dm d:ﬁmn?:: citen Dat:[.::ﬂp;::mg
Account Nos.
Santosh Tulashl Tiwart| Al that plece or parcel of Area- 436 5q Ft, Gat Mo 156,158/1/2, 172, 173, Flat Mo | 20 March 2026 Rs. 6.46,181.75/- 11 May 2026
Priti Santosh Tiwari |02, Ground Floor, Block No 04, Building Mo D 3,1 Type Buiulding, Ostwal Wonder | 05 March 3026 {Due as on

City, Chillar Road, Opp- Tata Housing, Bategaon, Bhoisar {East), 401501, On Or
Towards Morth : As Per Plan, On Or Towards East : As Per Plan, On Or Towards
West : As Per Plan, On Or Towsards South : As Per Plan

09 March 2026)

Cemand made against you through this notice to repay to the Bank, dues with further interest, costs and charges within 60 days from the date hereof, tailing which
the Bank will further proceed to take steps ufs.13(4) of the SARFAESI Act. The borrowers/mortgagor's attention is invited to the provisions of sub-section {8} of
Section 13 of the Act, inrespect of ime available, to redeem the secured assets.

. Place : Maharashtra, Date : 16 May 2026

Authorised Officer, Bandhan Bank Limited )

Fa’
Lo

NOTICE

SANJIVANI PARANTERAL LIMITED

CIN: L24300MH1994PLC0B1752
Registered Office: 205,P.N.Kothari Industrial Estate, L.B.5. Marg,
Bhandup (W). Mumbai - 400 078

Kotice & hereby given thal pursuant to SEBI Circular SEBUIHOMIRSD/DOSICIRP!
21aN39 dated Gih November 2015 and SEBI Circular SEBVHOMIRSDIMIRSD-
FoDPICIRIZ2025/87 dated 2nd July, 2025, a request has besn received by the Company
from Mr. Mahabir Prasad, having address ai Sarvottam, Reymond Shop, R-Block,
Paima - 300001 tc iransfer the below mentioned secusilies held in the name of the: security
holder &s delaled below, to his name. These securibies were claimed to have been
purchasad by himand could not be fransiemed m his favour,

Folio | MNameofthe  Security Typel No.of | Distinctive Nos. |
No. . Solders &Mdm; Face Value ; Ea:uritiasl From To |
DO0YEES | MADAN MOHAM SHARES, a0 4262901 - 4263800
AGARNMAL Face valua
Sati Investment Rs. 100-

G603 Asziana Plaza
Budh Marg
| Patna 800001 | _ _

Ary parson who has a claim n respect of the abovemantioned secunties, should lodge such
claim with the Company al its Registered Office within 30 days from this date along wih
appropriate docurmentary evsdenca thereof in suppor of such claim, else the Comparny will
proceed 1o transler the securities in favour of Mr. Mahabir Prasad, withoul any further
infirmation.

Date: 15.05.2028
Place: Mumbai

SANJIVANI PARANTERAL LIMITED

-z Bank of Baroda, Koparkhairne Branch: Plot No. 380,
g 3w Eﬂﬂi’ Sector No. 19 C, Koparkhairne, Opp Gyan Vikas School

Bank aroda Navi Mumbai - 400709. Tel: 022- 27542480
of B E-mail: kopark @bankofbaroda.bank.in

POSSESSION NOTICE (For Inmovable Property/ies)

Whereas, The undersigned being the Authorised Officer of Bank of Baroda, under
the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (54 of 2002) and in exercise of powers conferred under
Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002
issued Demand Notice dated 01-07-2025 calling upon the borrower Mr. Aniket Anil
Mohile & Dr. Swarada S. Paranjape to repay the amount mentioned in the notice
Rs. 54,29,038.71 (Rupees Fifty Four Lac Twenty Nine Thousand Thirty Eight And
Paise Seventy One Only) less recovery, together with further/future interest @ 15%
with monthly rest w.e.f 01.07.2025 and incidental expenses, costs & charges etc.
incurred and to be incurred within 60 days from the date of receipt of the said notice.
The borrower/mortgagor having failed to repay the amount, notice is hereby given
to the borrower/mortgagor and public in general that the undersigned being the
authorised officer of Bank of Baroda has taken Physical Possession of the property
as described herein below in exercise of powers conferred on him under Section 13
(4) of the said Act read with the Rule 8 of the said Rules, 2002 on this 12™ day, May
of the year 2026.
The Borrowers/Mortgagor in particular and the public in general are hereby cautioned
not to deal with the property and any dealings with the property will be subject to
the charge of the Bank Of Baroda, Koperkhairne Branch for an amount of being
Rs. 54,29,038.71 (Rupees Fifty Four Lac Twenty Nine Thousand Thirty Eight And
Paise Seventy One Only) and interest thereon.
The borrower’s attention is invited to provisions of sub-section (8) of Section 13
of the Act, in respect of time available, to redeem the secured assets.
Description of the Secured Assets
Equitable Mortgage of Flat No. 1204 phoenix Nest CHS Ltd Plot No. 16 sector 17
Kalamboli, Tal - Panvel Dist - Raigadh.
Date: 12-05-2026
Place: Kalamboli
Rupesh Kumar
Authorised Officer
Bank of Baroda

FORM B
PUBLIC ANNOUNCEMENT

[Under Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016]
FOR THE ATTENTION OF THE STAKEHOLDERS OF
G. S. CONSTRO & INFRA PRIVATE LIMITED

SI.No PARTICULARS DETAILS
1. Name of corporate debtor G.S.CONSTRO & INFRAPRIVATE LIMITED
2. | Date ofincorporation of corporate debtor | 12/10/2010
3. | Authority under which corporate debtor is| Registrar of Companies, Mumbai (RoC —
| incorporated/registered Mumbai)

4. | Corporate Identity No. / Limited Liability | U45202MH2010PTC208912
| Identification No. of corporate debtor
5. | Address of the registered office and

principal office (if any) of corporate debtor

Office No. 301, 3rd Floor, Divine Tej, Opp. Kilbil
School, Thatte Marg, College Road, Nashik,
Maharashtra—422 005

12/05/2026 (Date of order of Hon'ble NCLT,
MumbaiBench, Court-V)

12/05/2026 (Order received on 14/05/2026)

6. | Date of closure of Insolvency Resolution
| Process

7. Liquidation commencement date of
| corporate debtor

8. |[Name and registration number of the
insolvency professional acting as liquidator

Mr. Ashok Mittal
Regn. No.: IBBI/IPA-001/IP-P02549/2021-
2022/13889
Address: S-138, B Wing, Express Zone Mall,
Western Express Highway, Goregaon East,
Mumbai Suburban, Maharashtra—400063
Email: ashokmittal2020@gmail.com
Address: S-138, B Wing, Express Zone Mall,
Western Express Highway, Goregaon East,
Mumbai Suburban, Maharashtra—400063
Email: lig.gsconstro@gmail.com
11.] Last date for submission of claims 11/06/2026
Notice is hereby given that the National Company Law Tribunal, Mumbai Bench, Court-V has
ordered the commencement of liquidation of G. S. Constro & Infra Private Limited on 12/05/2026
(Orderreceived on 14/05/2026).
The stakeholders of G. S. Constro & Infra Private Limited are hereby called upon to submit their claims
with proof on or before 11/06/2026, to the liquidator at the address mentioned against item No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proofin person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.
In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process under the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016, shall be deemed to be submitted under section 38.
Sd/- Mr. Ashok Mittal
Liquidator in the matter of
G. S. Constro & Infra Private Limited
Regn. No.: IBBI/IPA-001/IP-P02549/2021-2022/13889

AFA No.: AA1/13889/02/311226/108577
Valid till: 31/12/2026

9. .Address and e-mail of the liquidator, as
registered with the Board

10, Address and e-mail to be used for
correspondence with the liquidator

Date: 16/05/2026
Place: Mumbai

oI @ Ganara Bank

i (T 1 A =04 ol Iridla Uinderakang

Canara Bank VADA(4640) BRANCH
Address: Guari Complex No.2, Khandeshwari Naka, Bhiwandi Wada Road,
PALGHAR 421303. Email- ch4640@canarabank.com Phone No 8655963421
Appendix IV
POSSESSION NOTICE
[Rule-8 (1)]
(For Immovable Property)

Whereas,

The undersigned being the Authorised Officer of the Canara Bank VADA BRANCH DP
Code 4640 under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest (Act), 2002 and in exercise of powers conferred under
Section 13 (12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002,
issued a demand notice dated 18.12.2024 and calling upon the borrower/mortgagor/
guarantor Shri Manish Rattibhan Chauhan(Borrower and Joint Mortgagor) and
Smt. Reshama Chauhan(Co-Borrower and Joint Mortgagor) to repay the amount
due is Rs.20,10,656.00 (Rupees Twenty Lakh Ten Thousand Six Hundred Fifty Six
Only) as on date 17.12.2024 together with further interest and other costs within 60
days from the date of receipt the said notice.

The Borrower/Mortgagor/Guarantor having failed to repay the amount, Notice dated
19.03.2025 was issued U/S 13(4) of SARFAESI Act, 2002 r/w Rule 8 of SARAFESI
Rules, 2002 to the Borrower/Mortgagor/Guarantor and the public in general that the
undersigned has taken Symbolic Possession of the property described herein below.
Pursuant to the above, the Authorised Officer had approached the Court of Hon'ble
Additional Chief Judicial Magistrate at Thane under Cri.M.A.N0.1804/2025, Seeking
Physical Possession of the Secured Asset. The Hon’ble Additional Chief Judicial
Magistrate at Thane vide Order Dated. 20.01.2026 directed the, “Court Commissioner
Advocate Shri. Yogesh Vijaykant Dixit” to take Physical Possession of the Secured
assetand handover to the Authorised Officer of the Bank.

In furtherance to the Orders of The Hon’ble Additional Chief Judicial Magistrate at Thane
“Court Commissioner Advocate Shri. Yogesh Vijaykant Dixit” had taken Physical
Possession on 13.05.2026 and handed over to the undersigned and hence the
Borrower in particular and the public in general are hereby cautioned not to trespass or
damage the property which is presently under the Physical Possession of Canara Bank
VADA BRANCH DP Code 4640 and any such harm/damage/trespass caused if any
shallinvite Criminal action on such miscreants/trespasser.

Description of the Inmovable Property

Residential Property:

All that part and parcel of Flat No. C/204 (Rera Carpet adm.30.29 sq. mirs. & 4.27 sq.
mtrs.(Balcony Area), 2nd Floor, C-Wing, “Mann Complex”, Navali, Palghar-401404,
situated atland bearing GutNo.122/S.No.37/6 and 39P., Plot No.12, 13 of Village Navali via
Surya Prakalp, Taluka & District Palghar, Standing in the name of Shri Manish Rattibhan
Chauhan S/o Shri. Rattibhan Chauhan(Borrower and Mortgagor) & Smt. Reshama
Chauhan W/o Shri. Manish Rattibhan Chauhan(Co-Borrower and Mortgagor)

Boundaries of the Property: North -: B Wing; South -: Open Plot; East -: Open Plot & Shiv
Temple; West-: Open Land CERSAI: Security Interestid 400064605410

Sd/-
Date :13.05.2026 AUTHORISED OFFICER
Place :Palghar CANARA BANK

FORM A

PUBLIC ANNOUNCEMENT
(Uinder Regulation & of the Insolfvency and Bankrupicy Board of India
{fsolvancy Resolution Pracess for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

TRIG DETECTIVES PVT LTD

RELEVANT PARTICULARS

Trg Detectives Private Limited
| 301201963
| ROC Murmiai |

1 | Mame of corparate debior

2, [ Draeof incorpdralion of Gonporate dedion

3 | Authority undar which comarene debtor
= neorporated [ regctanesd

&, | Comarane dentity No. of conporas
dabior

g, [ .ﬂ.lja;:i'l_:g_aﬁhllrarrﬁ';ﬂmtzmﬂm arel
principal office (f 2 of corponats

| [LER

| UFER0MHISEIFTCOE 21

| Ciffics Mo, 3456, Shitkadey CoCp Hsg Soc Lid,
O Indkan Oil Magar, D N Magar, Andhen, 'West
Aeharminan, Wiahareshirs, nds, 300053

&. | Insohency commencement date in | 13/06/2006
| respect of comonate: detrior Lo
7. | Estarabed divke of clesure of mschenoy. | DR112006

resciubon pocess

a2 | 'F-.Hn!r,' il |:ve3.'|‘-"_j$'|,|:_'|.l'ul'- l'|||'.|f}e_-:f |1“.'i!;|-_. | r;-.-.'\:i'rll_‘.' Elj;!;!fldh |rll:;g:f| F."':t'LHh

nsohency professional asting as imerrm | Registrabon no
reshubinn prlessichs BB PO-00/IP-PO2 B RO A0S L4980
. | Adkiress and e-mad of the inferm cadespaliparekbEEmal.oom

rescolution professionsl, as regstered
il 1he Boeed

Aokt OG- Mithile Buelckng, Needanth Bingdom,
Poesar Vidhvenilsar Burs Diepol. Vichondur (west)
Muming, Maharashira, 400088,

: .h.l:l:i'l;,:-e::.t'ur:.‘ el I:l:} b |.E.&:1--'£::-r [ T&i.'lll’.‘il'ﬁr@.g’l'l..‘;l.“ LT

comespondence with the intenm Ad: (223 Satysn Shopping Cemter. MG Road,
rEScHUtOn PEessinnE ahatsopar East Mumbal HHE.
11| Lot doe for submission of dames | Z7/05/2008
12 | Classes of credions, | any, dnder dise | Mot Applcatbls
ih) of subsescinn (58] ol saction 21
accertainad by the intenm mresoluton
prolEssiona
13| Names of Insavency Professonals | Mot Applicatie

leititied o act a5 Authotsed
Ropreseniatve of Crodions ina dass
Three names for each class|
{4, |:r:] F‘e‘;’-m yol Fi 1] .:':neJ ’
o Datals of authonzed epresaniatives
| are avaitable an

| Wl ik bl Ahi g ny o doran koads.
Pimysical Address C-23 Satveem Shopping Center,
| B Road Ghatkopar Esst, Mumbai 200077

Matice is heroby given thal the Mational Company Law Tribunal has ordesed the
cmmencemant of A corporale insolency resolution process of the Trig Deteciies
Private Limited on May 13, 2026,

I'he craditors of Trig Detectives Private Limitad. are hereby called upan to ssbmat their
chaims with proal on or bedore May 27, 2026 10 the interim resolution professional al the
address mentioned against entry Mo, 10,

The financial creditors shall submit their elaims with proot by slectranic maans only, All
other creditors may submit the claimswith proofin person, by post or by electronk: maans.
A financial creditor balohging 1o a class. &s listed against the entry Mo 12, shall indicata
its chaice of autharised representative from amoeng the thies inschency professionals
listed against entry Me.13 to ol as authorsed representalive of the class [specily class]
in Foerm C&, — Not Applicatble,

Submission of false or misleading proofs of ciaim shall attract penaltes,

Date: 165-05-2028
Place: Mumbal

Sd-

Deepali linesh Parekh

Flagj!-traﬂm'l A, - IHI!I..-’IFA-EHJL-’IF—P—DEEEU;EDEG—E-DEE{HH‘B
AFA Cortificate No. - AAT /14439 /0230062 T /105286

AFA Valid - 30-Jun-27T

CPS SHAPERS LIMITED

a..,._ ._.' (Formerly known as CPS Shapers Private Limited)
CIN: L1B108MHZ012PLC231748
Regd. Office: 201-204 2nd Floor Swamini Indusirial Estate No.3, Opp. Varun
Industries, Nanal Nagar, Waliv, Vasai East, Thane 401 208, Maharashtra, India.
Tel; 0250 245100172, J246049
Email: csi@dermawear.cao.in | Website: wew.cpsshaperslid.com

THROUGH VIDEQ CONFERENCING (VC)

1. Molice s heredy given thatthe Exira-Ordinary General Meeting (EGM) ofthe Members of the
Comgany will be held on Friday, the 12th day of June, 2026 a1 34:00 PAL theaugh Video
Confaranaing [VC I Cihar Sudio Visuaks means {OAVM| pursuand fo applicabds provisions af
1he Companies Act, 2013 read with General Circular no, 032025 dated 22 Seplember 2025
s by he Mzt of Carporate Affairs Clhe MCAT) read along with prior connected
circulars issued by MOA m this regerd . Mhe MCA Circulars”), Reguiation 44 and athar
appicable regufatons of the Secwibas and Exchange Board of India (Listing Obiigalions
and Disclosure Requirements) Regulatons, 215 ("the SEBI Listing Regulations™} inchading
any statutery modificalion(s), thereof for the time being in force, Circular no
SEBUVHQICFIVCFD-PoD-2/IPICIRIZ02167 dated DTth October, 2023 and SEBI
HOVCFINCFO-PoD-XPICIRI2024M33 dated Octabar 3, 2024 [in conbnlation 1o the
circulars issued earlier in this regard],io bransact the business as sel cut'in the Nolice
consening the EGM

2. The Company has erdered info-an arangement with Bigshare Serdcas Private Limited for
Tacditating conduct of tha EGM thraugh VCAOAVM. Pursuant [o e provisions of Section 108 of
ihe Companies Act, 2013 read with Rule 20 of the Companies (Management and
Administration) Fules, 2074 a5 amended from fime to time and Regulation 44 of SEBI (Listng
Ubkgatiors and Disclosure Requraments) Ragulatians, 2015, he compgany & alsa provding
the remote e-voiing and e-woting {aclity irough Bigshare Senices Private Limied,

3. Electronic copies of the Motice of the EGM of the Company will be sent ta all the Members
whose emad addresses are reqistered with the Company! Depogitory Parlicipantis). Molice
Wehsite of Siock exchange i.e, www.nseindia com. Members can join and paricipeie in the
EGM theough VCIOAWM means only

4, The instructions for joining the EGM and the procedure for remaode: e-voiing or for casting vote
fhriough the e-voling sysiam dunng thea EGM, will be providad n the nofica of the EGRM which willba
sent o the sharehoiders glong with login credentials, Members particpating thnough VCIOAWM
rreans shiall be counted for the purpose of reckoning guorurm urder Secion 100 of he Companies
Act 2013 The detallswill alsobe mads availbible onthe websizofthe Company

3. Msarmbers kolding shares in Demal mode & requested o reqistedvpdate thesr amail

addrasses with the relevant Depository Participants,

Mambers holding shares in physical form and whe have nod registerad their email addresses

with 1he Company are requestad ko update their emall addresses with the Company'’s

Registrar and Share bransfer Apenl (RTA), Bigshare Sarvices Privale Limited at

nvesionibigshareanling, com, by sending scanmed copy of the fxllowing documents:

A signed request iatier mentioning yourname, folio number and complete address;

Scanned copy of Share Certificate (front & back)

sall-altasied scanmad copy of tha PAN Cand: and

Self-atiested scanned copy of any document (such az AADHAR Card, Dnving Licenss,

Eseclion kentity Casd, Paszport) In support of tha atdréss of the Member a3 reqistenad

willh fhe Commpany

k]

PO =

For GP3S Shapers Limited

[Formerly Enown as CPS Shapers Private Limited)
Sdi-

Servejeet Singh

Company Secretary & Compliance Officer
Membership Mo.: AB5435

Date: 16052026
Placa: Vasai

FORM A
PUBLIC ANNDUNCEMENT

(Under Regulation 6 of the Insalvency and Bankruptcy Board of India
(mzokvency Resolution Process for Corporate Persons) Regulatons, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
RNA LIFESTYLE PRIVATE LIMITED

-I'-{EEI RELEVANT PARTICULARS
1, [ Name of corporate dabior RNA Lifestyle Private Limifed
2. | Cate ofincorpeeation of corporata 2104/300%
cehior
3. | Authority ender-which cerparate ROC — Mumbai
il _UEL'ﬂIIII' iz incarporated ¢ ‘-"E-EIIE-'EEI'EU R
4. | Gorpieate ldantity Moos corporate U5 1 30EMH2003PTC 140082

[1]1] ]
5. | Addrass of the registerad offica and
principal office (if any) of corporaie

RNA Carporate Park Next o Collectoe's Office
Kaanagar, Bandra (East), Mumba, Maharashira

ebior India, 400057
B | Insalvency commencemant date in 15-05-X026
resgect of corparate debiar
7. | Eslimated date of closwre of 11-11-2026

Insohaency resalulian procsss

B. | Name and ragestraticn number of
the inspbwency professional acting
as inferirm resoludion professiona

(T80 days trom the Drder date 15-05-2026)
NPV Insohensy Protessionats Privale Limiled
(Farmerly known as Manrah Inspieancy
Profassionais Private Limited)— Through its
Directos - Mr, Amrish Mavinchandra Gandhd
IBBI Reg. No.: [BBIPE-0040/PA-273022-
250021

4. | Address amd e=mail af the interm Address: H-35, 158 oo Jangpura Extension,
resalutian pridessional, =5 registerad | Jungpura, Scath Dethl, Newy Delhi = 170074
|| with the Broard Email id: ipe@npvea.in . .
0, | Address and e-mall io ba used for Correspondence Address; 10t Floar, 1003

Zipn 21, Near Avaton Hotel, Sindhu Bhavan
Foad. Thatte|, Ahmedabad — 380054

Emall id: cirp.malifestyle@npiinzolvency.in
For lilirgy claims, please go o the claims
Section of below moerionsd

wahaite: htlps:fnpeipa. global!

20-05-2026 (14 days from recai of the
Order dated 15-05-2026)

et Applicable

comesponcdence with the interim
resalution pridessional

11, | Last date forsubmissian of claims

12, | Classes of creditors, if amy, under
clause (b) of sub-section (6A) of
section 21, ascectalned by the Inferlm
resdlulion professional

13, | Mames of Insobvancy Profassionals
idandifiad to act a5 Aautharised
Riepresenfative of creditors in a class
(Thraa names for each class)

14, [ 13} Relevant Forms and (3} v ibblgov.in

iby  Desails of authorized cirp.malitestyleEnpvinsolvency.in
repraseniEies are avallable al. b} Mol Applicahle

Rict Apglicable

Mafice s harehy given that tha Mational Company Law Tribunal, Mumbai Bench Vi, has erdared
the commencem:ant of 3 corporate insohency resoiution process of the RMA Lifestyle Private
Limited on 15-05-2026.
The ceaditars of RMA Lifestyle Private Limited asa heraby calfed upon to subme their claims
with proaf on or before 29-05-2026 1o the interim resolitson professional &t the address
mentipned against éntey Mo, 10
The hinancial eredidors shall submit their ciaims with praol by alectranic means anly. Al athar
creditors may submit the clabms with proofin person, by post or by electronic means,
A financial creditor balonging toa class, as bsted against entry No. 12, shall indicate its chaice of
authorsed rapresentativg fram amog D hree insolvency arofestionals listed againsl antry
Na. 13 to ant as authorised rapressntativa of tha class [specify class] in Form CA. - Not Applicabia
Sibemission of false oo misleading proots 0f clalm shall attract penzitias.
IPE- NPV Insolvency Professionals Private Limited
Through s Direclar - Amrish Havinchandra
Gandhi
Appointed as Interim Resolution Professional
In the matter of RNA Lifestyle Privaie Limited
IEBI Reg. MNa: 1BBIIPE-DOMO0/PA-Z/2022-23,50021
AFA Validity- 31.12. 2026
Email for Correspondence: cirp.roalitestyle@npyvinsalvency,in

Dale: 15-05-2026
Place: Mumbai

epaper.financiaiexprﬁﬁﬁ:cﬂﬂ'. E]
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EXTRACT OF AUDITED CONSOLIDATED FINANCIAL RESULTS FOR
THE QUARTER AND YEAR ENDED MARCH 31, 2026

IT°'S NOT A BURGER
IT’S A‘WHOPPER

Image is for representation purpose only

(Figures-Rs. in million except per share data)
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NOTES:

Consolidated Financial Results
Wi v Sr. Particulars For the Quarter ended For the Year ended
SIIEIR Nyon No. March 31,2026 | March 31,2025 March 31,2026 March 31,2025
[ e @ %@# wEaT=AT AT & St ) Audited Audited Audited Audited
FiaRe sradiewhar ¥ ufa ) fafrm, 2oes
o d S — . " ? ] 1 | Total Income from Operations 7,148.87 6,403.79 28,712.58 25,818.85
- p— 2 | Net Profit/ (Loss) for the period
T e z’hgf < — (before tax, Exceptional and/or Extraordinary items) (474.26) (604.41) (2,018.76) (2,327.94)
= TR A A 2ARARET 3 | Net Profit/ (Loss) for the period before tax
3 [T S e TR F| e 6 (after Exceptional and/ or Extraordinary items) (474.26) (604.41) (2,041.28) (2,327.94)
fofereteenfie) Areofipd oed 4 | Net Profit/ (Loss) for the period after tax
%, | FHRE FIH ?“' 2 Tt A U74920MH1983PTC031721 (after Exceptional and/ or Extraordinary items) (474.26) (604.41) (2,041.28) (2,327.94)
s Wi (R Wl) A & %;;Eg‘mwﬁéag 3‘—:‘( g 5 | Total Comprehensive Income for the period
(B - woool3, N, (Comprising Profit/ (Loss) for the period after tax
. | e S A T T e ] 13,00 2036 and Other Comprehensive Income after tax) (503.28) (577.85) (2,146.91) (2,350.38)
. | ATE 3@ Wi T BAT Siare dRiE | 0%.22,30%6 Paid-up Equity Share Capital 5,828.76 5,820.68 5,828.76 5,820.68
¢. | SiaRw 2 AT TeUH FRRG A | =1 « furest f=1 uRa, ievht 3. : IBBI/IPA- 7 | Other Equity 1,382.29 3,265.03
Bkl — 4 W? il OOLIP-P-02880/2024-2025 14439 8 | Earnings per share (not annualised for the quarter)
K SRR T 9 et o ;;}d?e\?il'ia‘;%mh@%gﬁ%?m F— (Face value of Rs. 10/- each)
feranfere sry Reirsreres, feranferer (fem), goé - a) Basic (in Rs.) a) (0.73) a) (1.13) a) (3.19) a) (4.33)
000(§, WERTE, ¥IRA. . -
P [ T g g ;dpl C;p@gmaﬂ com T < -2, e b) Diluted (in Rs.) b) (0.73) b) (1.13) b) (3.19) b) (4.33)

a) The above financial results, as reviewed and recommended by the Audit Committee, have been approved by the Board of Directors at its
meeting held on May 14,2026.

b) In terms of the Regulation 47 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015, the key items of Standalone
Financial Results are given below:

(Figures Rs. in Million)

For the Quarter ended For the Year ended
fl:.;. Particulars March 31,2026 March 31,2025 March 31,2026 March 31,2025
Audited Audited Audited Audited
1 | Turnover 5,734.61 4,897.74 22,717.23 19,671.59
2 | Loss Before Tax (1,203.21) (254.24) (1,591.40) (875.78)
3 | Loss After Tax (1,203.21) (254.24) (1,591.40) (875.78)

Date: May 14,2026
Place: Mumbai

c) Theaboveisan extract of the detailed format of Audited Consolidated Financial Results for the quarter and year ended March 31,2026 filed
with the Stock Exchanges under Regulation 33 of the SEBI (Listing Obligations and Disclosure Requirements) Regulations, 2015. The detailed
Consolidated and Standalone Financial Results are available on the websites of the Stock Exchange(s) www.bseindia.com and
www.nseindia.com and of the Company www.burgerking.in.

For Restaurant Brands Asia Limited

Whole-time Director and Group Chief Executive Officer

Sd/-
Rajeev Varman

Registered Office: 2 Floor, ABR Emerald, Plot No. D-8, Street No. 16, MIDC, Andheri (East), Mumbai - 400093
Website: www.burgerking.in | Tel No: +9122 7193 3000 | E-mail: investor@burgerking.in
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